
n Reach Road, 

Q/350/1722/2016 	
Date of Order 28 11 2017 

Coram 	Hon'ble M s.',Manjula Das, judicial Member 
Hori'ble Dr (Ms ) Nandita Chatterjee, Administrative Member 

Sri Jenkat Rao Rokkam, son of Late R Krishna Rao, worked as ACCA under S.S.E. 

under Senior Divisional Electrical Engineer (Sr DEE), Santragachi, 

South Eastern Railway, residing at No 1, Sultanpur, P 0 Jagacha, P S - 

Santragachi, Howrah, PiN - 7.1.1111 (West Bengal). 

--Applicant. 

-Versus-.... 
Vt 	 a 

Union of India, throughth?GeraI Ma. rTager;i Stutl 

Garden ReachRøad,Kd1t 700043 

The Chif? Per'qrThel Offi rSoJtl Eastë'i)tRailWaY, 1 

Eastern Railway, -11, 

KQlkta—b4 	a%.'• 
.1 

3 The biviipnal Rail byjVfa 	erSciith Eatstej.n Railway,arc 

-. 
Kharagpur 721301, DistWestMidhaP0r 	. 

i'L-r.r 	..." 
4 	Thè SrDiviSIonakjPec.0flieJ OffiCer,'SothE5terfl RilW 

DivisiOi Khragpur 

The. ivisi o na1 

Kharagp072 13i 

For tiApliciit 

For the Respofldents 

ORDER(OjJ1 

lway, Khar 

ur Division, 

Kharagpur 

ur Division, 

--RespofldefltS. 

Ms:-.MaUl: as; idiialMmber 	 . 	.- 

The applicant has filed this 0 A under Section 19 of the Administrative Tribunal Act, 

1985, seeking the fdllowing rliefs 

To issue direction upon the respondent authority to give appointment under the 

LARSGESS Scheme 2011 to the applicant forthwith 

To issue further direction upon the respondent to quash/cancel and/or set aside 

th impugned order dated 27 02 2012, 18 01 2013 ard 27/30 08 2013 forthwith 

4h. 



2 
Hi 

To produce connected departmental record at.the time of hearing. 

Any other order or orders as the Hon'ble Tribunal deem fit and proper. 

To issue further direction upon the respondent to consider the representation 

dated 27/29.08.2016 forthwith. 

We have heard Id. counsel for both.sides and perused the pleadings and rnateria ls 

placed on record. 

Ld. counsel for the applicant submitted that the applicant made several 

representations to the respondent authorities but they have not considered his prayer. 

He further prays that the applicant wou16be1, atisfied; fo?'.te present if a direction is 
/ 	 , rfr •T 

lid 	

1 

given to the respondei't alries to dispose of the F 	senttion of the applicant .4 	 1j: /t 	 'tar 
dated 27/29.08.2o1 (Amnexure1 	keep;jflgi 

ñi 	the obsertio:hc 	by this 

Tribunal vide o,ttie 
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~Ipplic8nt case 

as well as the hter-na) corn 

Ld. counsel fotfte respon 

In the aforaid fact 

directed to dispde 

.. 	.' 
(Annexure A-18) by paing 

from the date of receipt of this 

to the applicant forthwith, 

 

rdated1j1;.5 

prayer. 

 

epresertatjon of,thêap 

..-.'c •c 
i3 

Lasoned.anchspeakIng ord 

- 

The decision soaii 

)mpetht authority is 

27/29.08;2016 

period of 2 months 

at shall be communicated 

6 The 0 A stands dispose Ofangly No costs 

(Dr. Nandita Chatxii 	 (Manjua Das) 
Member (A) 	 Member (J) 

ss 


